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Title: Regarding reported comments made by a former Minister and sitting member of Rajya Sabha on Sth May, 2015 on Hon'ble Speaker, Lok Sabha.
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THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT AND ENTREPRENEURSHIP AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI RAJIV PRATAP RUDY): Madam, I would like to make a small reference because a reference has been made to
you. I would just like to make a small reference to Kaul and Shakdher on reflections on Speaker in discharge of his duties.

"Office of the Speaker, Lok Sabha is a Constitutional office and enjoys exalted status in our democratic setup. Though it is not necessary
for Speaker under the Constitution of the Rules of Procedure to sever his connections or her connections with the political Party to



which he belongs, once he is elected to the office, he, while conducting the House, nevertheless acts in totally in"lpartial manner.
Impartiality is, therefore, an integral attribute vis-A -vis the office of the Speaker. Hence, reflection on the character or impartiality of
the Speaker in discharge of his duties as the Speaker of the House has been held to constitute a breach of privilege and contempt of the
House."

SHRI ARJUN RAM MEGHWAL : Yes, it is a contempt of the House.
HON. SPEAKER: It is all right.
Shri E.T. Mohammad Basheer.
...( Interruptions)
HON. SPEAKER: It is under my consideration. I will allow. Please sit down.

...(Interruptions)

HON. SPEAKER: What notice is it? Do you want to raise the matter? Yes, I will allow you.

THE MINISTER OF URBAN DEVELOPMENT, MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION AND MINISTER OF PARLIAMENTARY

AFFAIRS (SHRI M. VENKAIAH NAIDU): Madam Speaker, I have an appeal to Kharge Ji and to my other friends also. This is not a partisan matter.

Let us not politicise it. Let us go into the facts. If it is a fact, let us apply our mind. Let the Opposition and the Government and all sides of the House
also go through this matter. As of now, I am not saying anything without authenticity. A news item has appeared in the paper where the Speaker's

conduct has been questioned. That being a matter concerning the entire House, I appeal to the Opposition also to please go through this. Let us
study it and then come to some meaningful conclusion so that this sort of trend is not allowed in future.

This is not an issue of this party or that party; he may belong to any party. I am not talking about that. But this is a very serious matter. Speaker's
conduct should never be questioned in the House. Otherwise, parliamentary system will not be able to function effectively. This is my appeal to the
hon. House. ...(Interruptions)
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HON. SPEAKER: He has given a notice. Please let him raise his issue.
...(Interruptions)
SHRI K.C. VENUGOPAL (ALAPPUZHA): We have also given a notice....( Interruptions)
HON. SPEAKER: I will allow you to raise your issue as well. Please sit down.
... Interruptions)
HON. SPEAKER: Whatever you have submitted is under my consideration. The direction will be given accordingly.

...(Interruptions)



